Overcrowding in Tihar jail

2000, SHRI GIREESH KUMAR SANGHI: Will the Minister of HOME AFFAIRS he pleased to
state:

(a) whether it is a fact that during his recent visit to Tihar jail in Delhi he found the jail
overcrowded with prisoners;

(b)  whether it is also a fact that similar situation of overcrowding prevails in almost all the
jails of the country; and

(c) if s0, the remedial measures Government proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Yes, Sir. As per the statistics compiled by National Crime
Records Bureau, the overcrowding in Indian jails as on 31.12.2007 is to the extent of 135.7%
since the inmate population in the jails of the country is 3,76,396 against the total authorized
capacity of 2,77,304 inmates.

(c) “Prisong” is a State subject under List |l of the Seventh Schedule to the Constitution
and Prigson Administration is the responsibility of the State Governments. However, measures
taken by the Government to reduce overcrowding in jails, inferafia, include the following:—

(i)  Anew Section viz. 436A has been inserted in the Code of Criminal Procedure, 1973
to provide that where an undertrial prisoner other than the one accused of an
offence for which death has been prescribed as one of the punishments, has been
under detention for a period extending to one-half of the maximum period of
imprisonment, provided for the alleged offence, he should be released on his
personal bond, with or without sureties. It also provides that in no case will an
undertrial prisoner be detained beyond the maximum period of imprisonment for
which he can be convicted for the alleged offence.

(i)  Section 436(1) of the Code of Criminal Procedure, 1973 has been amended to make
a mandatory provision that if the arrested person is accused for a bailable offence
and he is an indigent and cannot furnish surety, the Court shall release him on his
execution of a bond without sureties.

(iii) The Government of India has introduced the system of plea bargaining primarily to
reduce pendency of cases in trial courts and overcrowding in prisons.

(iv) For disposal of long pending sessions and other cases, Government of India has
also set up 1562 Fast Track Courts for speedy disposal of cases.

National Reference Library under Assam Accord

3000. SHRI KUMAR DEEPAK DAS: Wil the Minister of HOME AFFAIRS be pleased to
|state:

(a) whether it is a fact that there is a proposal for establishment of National Reference
Library in the North-East under Clause VI of Assam Accord;
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